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T T ST & el 9
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

fafer, =arg v faurf «rd faamr
CIPKCE]
fooe, 22 feawN, 2023

7. 9.14(89)/LA-2023/jtsecylaw/402-411.—=15 - Iotgml - & fieell @1 fQumm &
fa=faRaa affam 3 Su—=rsautar @ weafa feaie 20 December, 2023 &7 uid &R off 8 3R 9

STFRATEIRYT &) SFHRT & foIU Uh1i¥rd fhar Sirar & —
faeeh fafraiw (W 4) arferfoas, 2023
(2023 @1 et Aferaw 10)

(15" December, 2023 &1 I T 85 el @ R gR wen wika)
{22 December, 2023}

Iy 2023—2024 H HRT BT B oy IER IS & faeell 1 @R [ e midad R 91 e
IR ¥ &1 fAfoE &)1 & v v e

MRA TR & digaRd 99 § I o™ & fieel @1 a9 g1 fF=faRad wu § g8 ifafafaa
ql -

7925 DG/2023 1)
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Jfera e 1. 39 e &1 e 9w feeen fafvan (Fwr 4) rfdf s 2023
2l

2165,56,68,000/-/— &I a¥ 2. I IO &3 ool @I ARG A § ¥ ued R wgE ¥
2023—2024 Ll I S STgEl & dred (5) H A 4 it 7181, S §8 WRI &l

e 83 faear @1 |@fa IR & oy 1 89X Ua ¥l 966 $Ris BWT dg 3IeHS

fifr ¥ 9 ysw sk yga BOR ¥WAl B G IR & WK &, S JJgA & Pl (2) H
faffde sl & g § a 20232024 F1 FAD F IRE YA
@ w9 F ygad e

faferatsr 3. =9 IRFTY gRT Uy o & e WReR @ G e

H ¥ed IR vgad fey o & forg wifdga fyr Saq s@afdy & Ay
H IgRgEl H SfeaRad Pl iR Seedl & forg AR &1 SRl |

AT
(& 2 AR g7 3 dRav)
(3o )
frafafaa @ e af¥maf

AT |G 3R wAte fagm wvm grr | Efaa ffr wR T
Rike e Ik
[ 1 1l v \Y
1 faer dea ST 300 200 500
LSl 100 0 100
ST 900 700 1600
2 NI L IR Yoil 1000 200 1200
TSI 522584 1356 523940
3 RIEELINE Uoi 2900 0 2900
4 S 1616 100 1716
fa=a
ot 1025 0 1025
- TSI 221580 0 221580
5 < Yot 650 0 650
S 9692 46000 55692
6 et
Yot 600 0 600
ST 10674 26000 36674
7 fafear v o9 @Ry
Sl 1300 0 1300
ST 3941035 61570 4002605
FHTS BT
8 Yoil 6681150 0 6681150
ST 1340 0 1340
9 e
Yot 312420 0 312420
TS 2124133 0 2124133
10 fa®ra
Yol 3100 1931 5031
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TR 6925412 100 6925512
" | s R ok e .
it 3900 750000 753900
gl 0 100 100
12 AdSfTe For
JHT 20767411 888257 21655668

IR faemar, fagw afra

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION

Delhi, the 22nd December, 2023
F. No.14 (89)/LA-2023/ jtsecylaw/402-411.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 20th December, 2023 and is hereby
published for general information.

“THE DELHI APPROPRIATION (No. 4) ACT, 2023”
(DELHI ACT No. 10 OF 2023)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 15" December, 2023).
[22™ December, 2023]

An Act to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the
National Capital Territory of Delhi for the services in respect of the financial year 2023-2024.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Fourth Year of
the Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 4) Act, 2023.

Issue of °2165,56,68,000/- from 2.
and out of the Consolidated Fund
of the National Capital Territory
of Delhi for the financial year

From and out of the Consolidated Fund of the National Capital Territory
of Delhi, there may be paid and applied further sums not exceeding those
specified in column (5) of the Schedule, amounting in the aggregate to the
sum of Rupees two thousand one hundred sixty five crore fifty six lakh

2023-2024. sixty eight thousand only towards defraying the several charges which
will come in the course of payment during the financial year 2023-2024 in
respect of the services specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and  out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

SCHEDULE
(See sections 2 and 3)
® In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
| 11 1] v V
1 Revenue 300 200 500
Legislative Assembly Capital 100 0 100
2 General Administration Revenue 900 700 1600
Capital 1000 200 1200
Revenue 522584 1356 523940
3 Administration of Justice Capital 2900 0 2900
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Revenue 1616 100 1716

4 Finance Capital 1025 0 1025
Revenue 221580 0 221580

5 Home Capital 650 0 650
Revenue 9692 46000 55692

6 Education Capital 600 0 600
Revenue 10674 26000 36674

7 Medical and Public Health Capital 1300 0 1300
Revenue 3941035 61570 4002605

8 Social Welfare Capital 6681150 0 6681150
Revenue 1340 0 1340

9 Industries Capital 312420 0 312420
Revenue 2124133 0 2124133

10 Development Capital 3100 1931 5031
11 Urban Development and Revenue 6925412 100 6925512
Public Works Capital 3900 750000 753900

12 Public Debt Capital 0 100 100
Total 20767411 888257 21655668

SAMAR VISHAL, Special Secy.
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